
IN THE CENTRE ADMINISTRATIVE TRIBUNAL

principal bench, new DELHI.

Rega Na

Mali Ram

A.S. Grewal

O.A. Na 1611/1992 Date of decision 1.7.1992
Applicant

Counsel for the applicant

vs.

U.O.I.

CORAM

The Hon'ble Mr. Justice Ram Pal Sngh, Vice-Chairman(J).

The Hon'ble Mr. LP. Gupta, Member (A).

1 U D G M E N T (ORAL)

Respondents

Heard Shri A-S. Grewal on admissioa

2^ A departmental inquiry was held against the applicant

for having committed the misconduct of misbehaviour with his superior
officer in the preseme of other persons, under the Delhi Police Act.
After the inquiry, the disdpiinary authority, _imposed the penalty
of removal from service upon the applicant. Shri AS. Grewal
contended that no preliminary enquiry was held before the disciplinary
proceedngsMl^^ed His contention h that the ..eiiminary enquiry
should have been heid to ascertain the truth of misconduct or to
Identify the person who was guilty. This is the sole ground urged
by him.

3, A preliminary enquiry can be lieid under the provisions
of Rule 15(2) of Delhi Police (Punishment and Appeal) Rules,- 1980,
but holding of a preliminary enquiry Is not a Sne quo non to the
holding of the departmental enquiry, h depends upon the dscretion
of the dscipiinary authority whether to hold a preliminary enquiry
or not. If the preliminary enquiry was not heid before the discipiin-
ary proceedings started, no prefudce can be said to have been caused
to the applicant. The rule quoted hereinabove is very clear and
does not need any eiaboratioa We have gone through other docu
ments and we are of the view that this O.A. is bereft of any m^it.

JWe, therefore, dsmiss it without notice.
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